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"IN THE CENTRAL:® SOMINISTRATIVE TRIBUNAL
MR INCIP L BENCH ?5
NEWDELHI . \\
04 1561/96 Date of decision 31 .12, 1996,

Hon'bla Smt,Lakshmi Suaminathan, Member (3J) f

gmt, Janki Devi uwidow of late Shri
-Baljeat Singh resident of H.No,2/3,Pushp
Vihar, Sector- 1 Neuw D=21hi,

2. Smt, Ves=na ggyghte:-in lau of late
.Shri Baljset Singh’, ANM, Govt,of India
Rural Heslth Tralnlng Centre, Nazafgarh
New Delhi,

ees Applicants
(By advocate Shri Rao Yash Fal Singh

Vs,
Unign of India, through

1. The Sacretary,
Ministry of Human Resourcas Oevelopment,
Departmant of Cducation, 'C' Wing, |
Shastri 8hawan, New DOelhi. |

2. The 0fficer-in-Charge,
Govt of India, Ministry of Health and
Fanily Welfarz, Rural Health Training
Centre, Nazzafgarh, Nau Oslhi,

3. Zstate Jfficer,
Departuant of Estates O0fFficer and
Assistant Director of Estates(Litigation)
Directorate of tstates, Nirman Bhawan,
New Oelhi,
«+.. Respondents

(By Advocate Shri S.M, Arif )

0 R O E R (ORAL)

(Hon'ble Smt.Lakshmi Suaminathan, Membar {3J)

The applicants are aggriaved by the action of the
respondants in not considering the ragularisation of ths Govt,
quarter No., 2/3,Pushp Vihar,5ector-1, New Delhi which haglbeen
eaflier allotted to the husband of applicant No.1/ father-in
lay of applicant No.Z’and the order of sviction passzd on
4,6,96 @nnexure a-1).

2. The brief facts of the casa ares that the appllCant
No,1's husband Shri Baljest Singh, uhaauas'uhll working uith
respondent 1 as UDBC had been allotte%?iforesaid quarter yhich
he and his family occupied, Shri Baljeet Singh had since

expirsed on 28,3,1994, leagving behind thrae sons, namely, Sh,

Surender Pal Singh ( husband of applicant No, 2), Satish Kumar
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and Ravinder Kumar and widow (Applicant No,1). Applicant
No,2 was ap=dnted as ANM uwith respondent 2 w.e,f, 17.10.90,
According to e applicant No.1, applicant No,2 is entitlad
to Gensral Pool Accommodation /regularisation of the guarter

which was zarlier allotted to her deceassd father-in 1au,

shri Rao Yash Pal Singh, lz2arned counsel for the applicants , &
i @ econadaton

has relisd upon the rzlevant provisions under ad hoc al}otmen§L
in the name of nsar relation in respect of rsgularisation of

the guarter in the nams of applicant No,2(Annexure R-2),

3. One of the conditions under uyhich ad hqﬁ %%}otmant
Can be made in the name oﬁfnaar relation is that:éilgible
depandant (nzar relation) should be a Government servant
entitlad for Genefal Pool accomnodation whd had besn residing
Wl th the deceasad officer concernad? for atlz=ast six months
nrior to the allottee's daath,? Learned counsal for the
applicants submits that in the Ratian Card issusd to the
family of the applicants dated 14,8,91, applic ant No,2's
Nnames appears at sl,No,8., He has al so refsrred to the
appointment lstter yhich has been addressed to her at the
above address at Saket, Anothsr documents reli=d upon by the
applicant i;leectoral Card issued on 5,4,94 in \hich the
applicant No.Z;namef appears and showthe address that she

residas at the quarter in gquestion,

4, Respondants have filed their reply and I husvae also
heard Shri 5.M. Arif, learned counsel for the respondents,In
the reply on behalf of Raspondant gfit has been stated that
their employses are not eﬁtitled for Genl,Pool Accommodation
as they have got their own residential accommodation, Furthar,
it has also heen mentioned that applic ant No,2 has not applied
for any residential accommodation to Raesporms ent No.2 till dats,
From the reply on behalf of Respondent No.3, it is szen that
the applicant he¥ 'not made any application to them for regul a=-
risation of ths quarter in the name of applicant No,2, in

addition to the other grounds taken by them, No rejoinder has

~been filed by the applicants controvaerting the facts stated by




fhé respord ents, St i Arif, leag ned counssl has submitted that
in fact aﬁpiﬁ:ant No.2 doss not fullfil the conditions for
ad hoc allotment or regularisation of the residential accommo-
dation & ich haé been sarlier allotted to her fathsr-in(lau/in
her nams, Hz submits that it is evident from thé letter dated
22,8.95 of ons 3hri Jai Bhaguwan Jatav addressed to the Hon'ble
Minister of Huﬁan Resourcas’and Osvelopment, Govt,of India,
that applicant N0.2,luif’e of Shri Surender Pal Singh 6 was not
residing in the quarter allotted to the father in lauw but
residing separately at B-91/1, Tigri,Ext.Sangam Viha , New Delhi,
For thess reasons h2 has submitted that there is no meri€ in
this application and ths intergim order granted on 3,9,96
may be vacated, |
- 5, . 1 have carsefully considerad the pléadings and the
- gubmissions mada by thes learned counsel for the patiss,
6. The applicant No,2 is working as ANM i th the Rural
Heélth Traiﬁing Centrs, Najaféarh, New Delhi d€ nce 1990, Aco rding
to ths reply by her_employer i.é. respondent No.2, she has
neither applisd for any residsntial acéommodation so tar nor
she is entitled for Genl,Pool Accommodation, to which thse
quarter.in quz stion allotted to~her father-in-law belongs,
The lstter filed by the applicants themselves of one 3hri Jai
Bhagwan Jatav addrsssed to the Hon'blea Minister of Humén
Resou ces and Dévalopment dated 22.8495 in ¢ ich tha requsst of
'applicant Noo.1 for appointment of her other son, namely, Shri
Rauindef Kumar, on compgssionate grounds has been made is
relevant, It has been stated ih that lattar that her elder sons
have got indepandent family and one of her sons/shri Surinde:
Pal(Husband of applicant No.2) is a peon in a private school
and residing at 8;91/1, Tigri Ext;_s‘nsion, Sangam Vihar, Naw D=zlhi
The Raticn Card relied upon by the applic ants is datad 14,8,91%,
tﬁe tElectoral Card is dated 5,4,94 and ths appointment letter is
dated 17.,10,90, None odthese documsnts relied upon by the

applicants can be statéd to categorically shouw that applic ant
/
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No. 2 had in fact rasided uith the deceased f3 Br-in lauw for

atl least six months prior to his death on 28,3.94, °

7. ' Apart from the above, the letter of 22,8,95 referrad
to above also mentions the fact that applic ant No,2 and her
husbénd‘are living separately which fact has not been d gnied
by the applic ants, In addition; applic ant has also tailsd to
establish that under the relevant rulss, shs is entitled tor
Genl,.Pool Accommodation and hsnce her claim for rsgularfisation
of the quartar No.2/3, Pushp Viha , Sector-I is al so i thout

any merit,

8. Another rslevant factor is that befors the impugnad
order dated 4,6,96 directing tha applicant to vacats the
Govt, accommodation was issued, thg appiicants have baan
given an opportunity of hearing by the respondents as it is
evident from the show causs notice filed at annzxure A-11,
9, Therefore, taking into accéunt tha facts and
relevant fﬁles, the impugmed eviction order déted 4,6,96
c annot bejfaulted either on substantive'grounds or procedurally
which would warrant sy interference in the matter., 1n the
result, the applic ation fails and is dismissad, The int2rim
order dated 3,8,96 stads vacated.
No order as to costs, _ ‘
fodoldy Fnta |
SGmt.Lak shmi Suaminathan)
Member (2J)
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